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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Industrial Policy and Promotion)
NOTIFICATION
New Delhi, the 17th February, 2011

G. S.R. 97(E).—In exercise of the powers conferved by the proviso to article 309 of the Constitution and in
supersession of the Trade Marks Registry (Group A and Group B Gazetted posts) Recruitment Rules, 2000, in 5o far as they
relate to the posts of Joint Registrar of Trade Marks, Deputy Registrar of Trade Marks, Assistant Registrar of Trade
Marks, Senior Examiner of Trade Marks, Examiner of Trade Marks except as respects things done or omitted to be done
before such supersession, the President hereby makes the following rules regulating the method of recruitment to posts
in the Trade Marks and Geographical Indications Registry in the Office of the Controller General of Patents, Designs and
Trade Marks, under the Department of Industria! Policy and Promotion namely :-—

1. Short title and commencement.— (1) These rules may be called the Trade Marks and Geographical Indications
Registry (Registrars and Examiners) Recruitment Rules 201 1.

2) They shall come into force on the date of their publication in the QOfficial Gazette.

2 Number of post, classification, pay band and grade pay/scale of pay —Thc number of posts, their classification

and the pay band and grade pay attached thereto shall be as specified in columns'2 10 4 of the Schedule annexed to these

rules.

3. Method of recruitment, age limit, qualifications, etc.—The method of recruitment to the said post, age limit,
qualifications and other matters relating to the said post shall be as specified in columns 5 to 14 of the said Schedule,

4. Disqualification.—No person,—

(a) who has entered into or contracted a marriage with a person having a spouse living; or

(b) who, having a spouse living, has entcred into or contracted a marviage with any person,
shall be eligible for appointment to the said posts :

Provided that the Central Government may, if sausﬁed that such marriage is permissible under the personal law
applicable to such person and other party to the marriage and that there are other grounds for so dom , exempt any person
from the operation of this rule.

5, Power to relax.—Whecre the Central Government is of the opinion that it is necessary or expedient so to do, it
may, by order, for reasons to be recorded in writing, relax any of the provisions of these rules with respect of any class or
category of persons. '

6. Savings.—Naothing in these rules shall afffect reservation, relaxation of age limit and other concessions required
to be provided for the Scheduled Castes, the Scheduled Tribes, ex-Servicemen and other special categories of persons in
accordance with the orders issued by the Central Government from time to time in this regard.
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~ SCHEDULE
Name of Number Classification Pay Band, Whether Whether benefit * Age limit for direct recruits
post of posts and Grade  Selection of added years of - '
i Pay/ post service admissible

‘PayScale  orNon- -under Rule 30 of
selection the Central Civil

post Services (Pension)
) Rules, 1972
. (1) @ () @ ) (6) @
l. Senior Joint  02*(2011)  General PB-4Rs. Selection  Not applicable ©= . Notapplicable
) Registrar of *Subject Central . 37,400- .
: Trade Marks to variation Service, 67,000
.and dependent  Group ‘A’, (Grade Pay
" Geographical on ) Gazetted, Rs. 8,900/-)
Indications  workload Non _
Ministerial -
Educational and other qualifications required " Whether age and educational Period of probation, if any
for direct recruits qualifications prescribed for

direct recruits will apply in the
case of promotees

- ® . 0) (10)
Not applicable : Not applicable Not applicable
Mcthod of recruitment : Whether by direct In case of recruitment by promotion or deputation or absorption, grades
recruitment or by promotion or by deputation/ from which promotion or deputatation or absorption to bec made

absorption and percentage of the vacancies to
‘be filled by various methods

(11) - (12)
Promotion-failing which by deputation (includ-  Promotion:
ing short-term cqntr_act) Joint Registrar of Trade Marks and Geographical Indications in the

pay band-4 in the scale of pay of Rs. 37,400—67,000 with grade pay of

Rs.8,700 with two years regular service in the grade.

Note: Where juniors who have completed their qualifying or eligibility
Y- service are being considered for promotion, their seniors would also
be considered provided they are not short of the requisite qualifying
or eligibility service by more than half of such qualifying or eligibility
service or two years, whichever is less, and have successfuily
completed their probation period for promotion to the next higher
grade along with their juniors who have already completed such
qualifying or eligibility service.

Deputation (Including short-term contract) :

Officers of the Central Government or State Governments or Union
Territories or Universities or Recognised Research Institutions or Public
Sector Undertakings or Semi Government or Autonomous or Statutory
Organisations : ‘

(a} (i) holding analogous posts on regular basis in the parent cadre or
Department; OR™
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(12)

(ii) with two years service in the grade rendered after appointment
thereto on a regular basis in posts in Pay Band-4 of Rs. 37400-67000
with ‘grade pay of Rs. 8700 or equivalent in the parent cadre or
department; and (b) possessing the following educational qualifications

and experience :
Essential

(i) Degree in Law from a recognised Unviersity.

(ii) Twelve years practice at a Bar or Twelve years experience in a State
Judicial Service or in the Lega! Department of a State Government or of
the Central Government or in the processing of applications for
registration filed under the Trade Marks Act or Geographical Indications
Act or in teaching law in a recognised University or Institute. -

or

Masters Degree in-Law of a recognised University with ten years’
experience in teaching law or in conducting research in law in a
recognised University or Research Institution.

Desirable :

Ph. D. in Intellectual Property from a recognised University.
The Departmental officers in the feeder category who are in the direct

fline of promotion will not be eligible for consideration for appointment

on deputation (including short-term contract). Similarly, deputationists
shall not be eligible for consideration for appointment by promotion:

[Period of deputation (including short-term contract) including period
of deputation (including short-term contract) in another ex-cadre post
held immediately preceding this appointment in the same or some
" other organisation or department of the Central Government shall
ordinarily not to exceed five years. The maximum age limit for
appointment by deputation (including short-term contract) shall not
be exceeding 56 years as on the closing date of receipt of applications).

If a Departmental Promotion Committee exists, what is its composition

1]
Circumstances in which Union Public Service .

Commission is to be consulted in making
recruitment

(13)

(14)

Group ‘A’ Departmental Promotion Committee (for considering
Promotion) consisting of :

Consultation with Union Public Service
Commission necessary while appointing an

(i) Chairman/Member, Union Public Service —Chaimman officer on deputation (including short-term
Commission : ¢ontract).
(if) Joint Secretary (Administration), Department —Member
of Industrial Policy and Promotion
(i) Controller General of Patents, Designs and Trade —Member
Marks - ‘ -
0 @ €) @ &) {6) 0]
2. Joint 04*(2011)  General . PBH4, Selection Not applicable Not applicable
Registrar of *Subject Central Rs. 37,400-
Trade Marks to varigtion  Service, 67,000
and dependent  Group ‘A’, (Grade Pay
Geographical on - Gazetted, Rs. 8,700)

Indications workload Non-
Ministerial

U
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®) ® ' (10)
Notapplicable Notapplicable " ! Not applicable
.Qn (12)
Promotion failing which by deputation (includ-  Promotion:

ing short-term contract)

Dupty Registrar of Trade Marks and Geographical [ndications in Pay
Band-3 in the scale of pay of Rs. 15,600-39,100 with grade pay of
Rs. 7,600 with five.years regular service in the grade.

Note : Where juniors who have completed their qualifying or eligibility
service are being considered for promotion, their seniors would also
be considered provided they are not-short of the requisite qualifying
or eligibility service by more than half of such qualifying or eligibility
service or two years, whichever is less, and have successfully
completed their probation perlod for promotion to the next higher
grade along with their juniors who have already completed such
qualifying or eligibility service.

Deputation (Including short-term contract) :

Officers of the Central Govemment or State Government or Union
Territories or Universities or Recognised Research Institutions or Public
Sector Undertakings or Semi-Government or Statutory or Autonomous
Organisations :—

(a) (i) holding analogous posts on regular basis in the parent cadre or
Department; OR

(i} with five years service in the gradc rendered after appointment
thereto on a regular basis in posts in Pay Band-3 in the scale of pay of

Rs.15,600-39,100 with grade pay of Rs. 7600 or equivalent in the parent

cadre or departmient; and (b) possessing thc following educational
qualifications and experience : .

Essential : .

(i) Degree in Law from a recognised University,

(ii) Twelve years experience at a Bar or Twelve years experience in a
State Judicial Service or in the Legal Department of a State Government
or of the Central Government or in the processing of applications for
registration filed under the Trade Marks Act or Geographical Indications
Act or in teaching law in & recognised University or [nstitute.

OR

Masters Degree in Law of a recognised University with ten years’
experience in teaching law or in conducting research in law in a
recognised University or Institution.

Desirable :
Ph. D. in Intellectual Property of a recognised University.

" The Departmental officers in the feeder category who are in the direct

line of promotion will not be eligible for consideration for appointment
on deputation (including short-term contract). Similarly, deputationists
shall not be eligible for consideration for appointment by promation.

[Period of deputation (includirig short-term contract) including period
of deputation (including short-term contract) in another ex-cadre post
held immediately preceding this appointment in the same or some
other organisation or department of the. Central Government shall
ordinarily not to exceed five years: The maximum age limit for
appointment by deputation (including short-term contract) shall not
be exceeding 56 years as on the closing date of receipt of applications].

622 t.ﬁ"—bﬁ
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(14)

Group ‘A’ Departmental Promotion Committee (for '
Promotion) consisting of :—

Consultation with Union Public Service
Commission necessary while appointing an

(i) Chairman/Member, Union‘Public Service —Chairman - officer on deputation (including short-term
Commission : contract). ’
(i) Joint Secretary (Administration), Depariment —Member
of Industrial Policy and:-Promotion /
(ili) Controller General offRatents, Designs and Trade —Member
Marks
(1y 2 1B3) 1) - &) (6) M
3. Deputy 10502011}  “@eneral PB-3, Selection  Notapplicable  Not exceeding 50 years
Registrarof *Subjett Central Rs. 15,600- (Relaxable for Government
Trade Marks to variation Service, 39,100 servants up to five years in
and dependent GGroup "A’, (Grade Pay accordance with the instruc-
Geographical on “ Gazetted, Rs. 7,600) tions or orders issued by the
Indications  workload Non Central Government).
Ministerial Note : The crucial date for
determining the age limit
shall be the closing date
for receipt of applications
from candidates in India
(and not the closing’
date prescribed for those
in Assam, Meghalaya,
- Arunachal Pradesh,
Mizoram, Manipur,
Nagaland, Tripura, Sikkim,
s Ladakh Division of Jammu
and Kashmir State, Lahaul
4 and Spiti District and Pangi
Sub-Division of Chamba .
h District "of Himachal
Pradesh, Andaman and
Nicobar Islands or
Lakshadweep).
. ® ' - O) (10)
Essential : Age: No One year for direct recruits

1. (i) Degree in Law of a recognised University;
(ii) ten years practice -at.a Bar or ten years
experience in the State Judicial Service or in the
Legal Department of a State Government or of the
Central Government or .in the processing of
applications for registration filed under the Trade
Marks Act or Geographical Indications Act or in
teaching law in a recognised University.
OR

li. Master's Degree in Law of a recognised
University with eight years experience in teaching
law or. in conducting research in law in a
recognised University or research Institution.

Educational Qualifications : Yes
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Desirable:

Ph. D in Intellectual Property from a recognised
University.

Note 1 : Qualifications are relaxable at the
discretion of the Union Public Service Commission,
for reasons to be recorded in writing, in the case
of candidates otherwise well qualified.

Note 2 : The qualification regarding experience is
relaxable at the discretion of the ‘Union Public
Service Commission, for reasons to be recorded

in writing, in the case of candidates belonging to

the Scheduled Castes or the Scheduled Tribes, if
at any stage of selection the Union Public Service
Commission is of the opinion that sufficient
number of candidates from these communities
possessing the requisite experience are not likely
to be available to fill up the posts reserved for

“them.

(1)

(12)

80% by promotion failing which by deputation
(including short-term contract) failing both by
direct recruitment,

20% by direct recruitment.

Promeotion ;
Assistant Registrar of Trade Marks and Geographical Indications in

Pay Band-3 in the scale of pay of Rs. 15,600-39,100 .with Grade Pay of
Rs. 6,600 with five years regular service in the grade.

Note : Where juniors who have completed their qualifying or eligibility
service are being considered for promotion, their seniors would also be -

considered provided they are not short of the requisite qualifying or
eligibility service by more than half of such qualifying or cligibility
service or two years, whichever is less, and have successfutly completed
their probation period for promotion to the next higher grade along
with their juniors who have .already complcled such qualifying or
eligibility service

Deputation (including short-term contract) :

Officers under the Central or State Governments or Union Territories or

Universities or Recognized Research Institutions or Public Sector
Undertakings or Semi Government or Autonomous or Statutory
Organisations : '

() (i) holding analogous posts on regular basis in the parent cadre or
Department; Or

(ii) with five years’ service-rendered after appointment thereto on a

- regular basis in posts in Pay Band-3 in the scalc of pay of Rs.15,600-

39,100 with Grade Pay of Rs.6,600 or equivalent in the parent cadre or
Department; and p

(b) Possessing the educational qualifications and experience prescribed -

for direct recruits under column (8).

The Departmental officers in the feeder category who arc in the direct
ling of promotion will not be eligible for consideration for appointment
on deputation (including short-term contract). Similarly, deputationists
shall not be eligible for consideration for appointment by promation.
[Period of deputation (including short-term contract) including period
of deputation (including short-term contract) in another ex-cadre post
held immediately preceding this appointment in the same or some other
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organisation or department of the Central Government shall ordinarily
‘not exceed four years. The maximum age-limit for appointment by
«deputation (including short-term contract) shall not be exceeding 56
years as on the closing date of receipt of applications).

[ParT [1—Sgc. 3(7)]

13) (14)

Group ‘A’ DepartmentalPromotion:Committee (for promotion)
‘comsisting of :—

(i} Chairman/Member,:UnionPublic:Service ~{hairman
Commissioner
(i} Joint Secrétary (Administration), Department —Member
of Industrial Policy.and Promotion
@iii} Controller General of Patents, Designs and Trade —Member

Marks
Group ‘A’ Departmental Promotion Cemmittee (for confirmation) :

(i) Joint Sécretary{Ad:ﬁinis’tration), Department —Chairman
of Industrial Policy and Promotion
(i) Controller General of Patents, Designs and Trade —Member

Marks.

(i) Senior Joint Registrar/Joint Registrar of Trade Marks —Mémber
and Geographical Indicaitons Co

Consultation with Union Public Service

Commission necessary while makinmg direct.

recruitment and appointing an officer on
deputaticn (including short-term contract).

(1) @ 3 @ )

(6

0]

4, Assistant 20%(2011) General Pay Band-3, Selection
Registrar *Subject  Central Rs. 15600-
of Trade to variation Service, 39,100,
Marks and  dependent Group ‘A’ Grade Pay
Geographical on Gazetted, " Rs. 6600

Indications  workload. Non-Ministerial

‘Not applicable

" Arunachal

Not exceeding 40 years.
{Relaxable for Government
sevants up to five years in

accordance with the instrue-
. tions or orders issued by

the Central Government),

Note : The crucial date for
determining the age-limit
shall be the ciosing date
for receipt of applications
from candidates in India,
(and not the closing
date prescribed for those
in Assam, Meghalaya,
Pradesh,
Mizoram, Manipur,
Nagaland, Tripura, Sikkim,
L.adakh Division of Jammu
and Kashmir State, Lahaul
and Spiti District and Pangi
Sub-Division of Chamba
District of Himachal

Pradesh, Andaman and

Nicobar Islands
Lakshadweep).

and
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Essential :

L. (i) Degree in Law from a recognsned Umversuy,

(ii} five years practice at a Bar or five years’
experience in the State Judicial Service or in the
Legal Department of a State Government or of the
Central Government. or in the processing of
applications for registration filed under the Trade
Marks Act or Geographical Indications Act or in
teaching law in a recognised University.

OR

II. Master’s Degree in Law of a recognised
University with three years experience in teaching
law or in conducting research in law in a
recognised University or Research Institution.

Note 1 : Qualifications are relaxable at the
discretion ofthe Union Public Service Commission,
for reasons to be recorded in writing, in the case
of candidates otherwise well qualified.

Note 2 : The qualification regarding experience is

relaxable at the discretion of the Union Public
*Service Commission, for reasons to be recorded

in writing, in case of candidates belonging to the
Scheduled Castes or the Scheduled Tribes, if at
any stage of selection the Union Public Service
Commission is of the opinion that sufficient
number of candidates from these communities

. possessing the requisite experience are not likely

to be available to fill up the posts reserved for
them.

Desirable:

Ph.-D in Intellectua! Property from a recognised
University,

~ Age: No
Educational Qualifi cat:ons Yes

: One year for direct recruits.

an

(12)

" 66.67% by promotion failing which by depu-

tation (including short-term contract) failing
both by direct recruitment.
33.33% by direct recruitment.

Promotion : n

Senior Examiner of Trade Marks and Geographical Indications in
Pay Band-3 in the scale of pay of Rs. 15,600-39,100 with Grade Pay of
Rs. 5,400 with five years regular service in the grade.

'Note : Where j juniors who have completed their qualifying or eligibility

service are being considered for promotion, their scniors would also be
considered provided they are not short of the requisite qualifying or
eligibility service by more than half of such qualifying or eligibility
service or two years, whichever is less, and have successfully completed
their probation period for promotion to the next higher grade along
with their juniors who have already completed such quahfymg ar
eligibility service.

Deputation (including short-term contract) :

Officers under the Central or State Governments or Union Territories or

Universities or Recognized Research Institutions or Public Sector

028 <f)n-6
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(12)

‘Undertakings or Semi-Government or Autonomous or Statutory
. “Organisations :

(&) (i) ho!ding analogous posts on régular basis in the parent cadre or
Department; Or

(it} with five years' service rendered after appointment thereto on a
regular basis in posts in Pay Band-3 in the scale of pay of Rs.15,600-
39,100 with Grade Pay of Rs. 5,400 or equivalent in the parent cadre or
Department; and

(b} Possessing the educational qualifications and experience prescribed
for direct recruits under column (8).

The Departmental officers in the feeder category who are in the direct
line of promotion shall not be eligible for consideration for appointment
on deputation (including short-term contract). Similarly, deputationists
shall not be eligible for consideration for appointment by promotion.

[Period of deputatioﬁ (including short-term contract) including period
of deputation (including short-term contract) in another ex-cadre post
held immediately preceding this appointment in the same or some other

* organisation or department of the Central Government shall ordinarily

not exceed three years. The maximum age limit for appointment by
deputation (including short-term contract) shail not be exceeding 56
years as on the closing date of reccipt of applications).

(14)

Group ‘A’ Departmental Promotion Committee (for promotion and

confirmation);

Consultation with Union Public Service
. Coinmission necessary while making direct
~Chairman

(i} Joint Secretary {(Administration), Department of recruitment and appointing an officer on
Industrial Policy and Promotion deputation (including short-term contract).
* (ii) Controller General of Patents, Designs and Trade —Member
Marks *
(i) Senior Joint Registrar/Joint Registrar of Trade —Member
Marks and Geographical Indications
o @ ®. @ ©) ©) - v}

5. Senior 25*(2011)  General Pay Band-3, Selection-
Examinerof  *Subject  Central Rs. 15600—
Trade marks  to variation Service, 39100
and dependent Group ‘A’ (Grade Pay
Geographical on Gazetted, of Rs. 5400)
Indications  workload  Non-Ministerial .

Notapplicable  Not exceeding 35 years,
(Relaxable for Government
sevants up to five years in
accordance with the instruc-
tions or orders issued by
the Central Government),
Note : The crucial date for
determining the age limit
shall be the closing date
for receipt of applications
from candidates in India,
(and not the closing
date prescribed for those
in Assam, Meghalaya,
Arunachal Pradesh,
Mizoram, Manipur,

" Nagaland, Tripura, Sikkim,

' .‘“.

[Parr II—S8&c. 3(i)] .
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' La_dakh Division of Jammu
and Kashmir State, Lahaul
and Spiti District and Pangi
Sub-Division of Chamba
District of Himachat
Pradesh, Andaman and

"Nicobar Islands  or
Lakshadweep).

()

® 0

Essential :
(i) Degree in Law of a recognised University;
{ii) three years experience in handling Court cases

and other legal matters or matters relating to Trade
Marks or Geographical Indications,

Note 1 : Qualifications are relaxable at the
discretion of Union Public Sérvice Commission,
for reasons to be recorded in writing, in the case
of candidates otherwise well qualified.

Note 2 : The qualification regarding experience is
relaxable at the discretion of the Union Public
Service Commission, for reasons to be recorded
in writing, in the case of candidates belonging to
the Scheduled Castes or the Scheduled Tribes, if
at any stage of selection the Union Public Service

Commission is of the opinion that sufficient -

number of candidates from these communities
possessing the requisite experience are not likely

to be available to fill up the posts reserved for -

them.

Desirable ;

Masters degree ‘in Intetlectual Property from a

recognised University.

Age :No
Educational qualifications : Yes

One year for direct recruits.
and promottees. v

(i

(12)

75% by promotion failing which by deputation
(including short-term contract)
25% by direct recruitment.

Promotion :

Examiner of Trade Marks and Geographical Indications in Pay
Band-2 in the scale of pay of Rs. 9,300-34,800 with Grade Pay of
Rs. 4,600 with three years regular service in the grade.

Note 1 : Where juniors who have completed their qualifying or eligibility
service are being considered for promotion, their seniors would also be
considered provided they are not short of the requisite qualifying or
cligibility service by more than half of such qualifying or chigibility
service or two years, whichever is less, and have successfully completed
their probation peried for promotion to the next higher grade along
with their juniors who have already completed such qualifying or
eligibility service. .

Note 2 : For the purpose of computing minimum qualifying sérvice for
promotion, the service rendered on regular basis by an officer prior to
the Ist day of January, 2006 (the date from which the revised pay
structure based on the Sixth Centrai Pay Commission recommendations
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(12)

has been extended) shall be deemed to be service rendered in the '
corresponding Grade pay or pay scale extended based on the
recommendations of the Pay Commission,

Deputation (including short-term contract) :

Officers under the Central or State Govermments or Union Territories or
Universities or Recognized Research Institutions or Public Sector
Undertakings or Semi-Government or Autonomous or Statutory
Organisations :

(a) (i) holding analogous posts on regular basis in the parent cadre or

. Department; Or

{ii) with three years’ service in the grade rendered afier appointment
thereto on a regular basis in posts in Pay Band-2 in the scale of pay of
Rs. 9,300-34,800 with Grade Pay of Rs. 4,600 or equivalent in the parent
cadre or Department; and '

* (b) Possessing the educational qualifications and experience prescribed
" -for direct recruits under column (8).

The Departmental officers in the feeder category who are in the direct
line of promotion will not be eligible for consideration for appointment
on deputation (including short-term contract). Similarly, deputationists -
shali not be eligible for consideration for appointment by promotion.

[Period of deputation (including short-term contract) including period
of deputation (including short-term contract) in another ex-cadre post
held immediately preceding this appointment in the same or sonie other
organisation or department of the Central Government shall ordinarily
not to exceed three years. The maximum age limit for appointment by
deputation (including short-term contract) shall not be exceeding 56
years as on the closing date of receipt of applications].

Note : For the purpose of appointment on deputation (including short-
term contract) basis, the service rendered on a regular basis by an
officer prior to Ist day of January, 2006 (the date from which the revised
pay structure based on the Sixth Central Pay Commission
recommendations has been eg(tcnded) shall be deemed to be service
rendered in the corresponding Grade Pay or pay scalc extended based ~
on the recommendations of the Pay Commission except where there
has been merger of more than one pre-revised scale of pay into one
grade with a common Grade Pay or pay scale, and where this benefijt
will extend only for the post(s) for which that Grade Pay or pay scale is
the normal replacement grade without any upgradation.

(13)

(14) )

Group ‘A’ Departmental Promotion Committee (for Promotion)
consisting of :—

() Chairman/Member, Union-Public Service 4 —Chairman
« - Commission . o
(i) -Joint Secretary (Administration), Departmentof . —Member -
Industrial Policy and Promotion
(m) Controtler General of Patents, Designs and Trade —Member
. Marks '

Gfoup ‘A’ Departmental Promotion Committee (for confirmation)
-consisting of :—

(@ Joint Secretary (Administration), Department of —Chaimman
** Industrial Policy and Promotion

Consultation with Union Public Service
Commission necessary on each occasion.

Ay
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(13)

() Controller General of Patents, Designs and Trade
Marks

—Member

(i) Senior Joint Registrar/Joint Registrar of Trade Marks —Member

and Geographlcal Indications

o

o ) ) @

()

@)

Not applicable

Arunachal

Not exceeding 30 years.

(Relaxable for Government
sevants up to five years in
accordanceé with the instruc-
tions or orders issued by

. the Central Government).
Note : The crucial date for_

determining the age limit
shall be the closing date
for receipt of applications
from candidates in India,

(and not the closing

date prescribed for those
in Assam, Meghalaya,
Pradesh,
Mizoram,
Nagaland, Tripura, Sikkim,
Ladakh Division of Jammu
and Kashmir State, Lahaul

and Spiti District and Pangi -

Sub-Division of Chamba
District of Himachal

" Pradesh, Aridaman and

Nicobar lIslands or
Lakshdweep).

Manipur,

©®

(10)

)
6, Examinerof  61*(2011) General Pay Band-2, Selection
Trade Marks *Subject  Central Rs.9300—
~and to variation Service, 34800 plus
Geographical dependent Group ‘B’ {Grade Pay
Indications ~ on Gazetted, of Rs. 4600)
" Workload Non-Ministerial
®
Essential : No

(i) Degree in Law of a recognsied University;
(ii} two years experience in handling Court cases
and other legal matters or in handling matters of
Trade Marks and Geographical Indications,

‘Desirable:

Masters’ Degree in Intellectual Property of a -

recognised University, :
Note 1 ; Qualifications are relaxable at the

-discretion of UnionPublic Service.Commission,
- for reasons to be recorded in writing, in the case

of candidates otherwise well qualified.-

Note 2 : The qualification regarciing experience is

" relaxable at the discretion of the Union Public
-Service Commissiori, for reasons to be recorded

in writing, in the case of candidates belonging to

the Scheduled Castes or the Scheduled Tribes, if

“Two years for direct recruits. .

¢28 czf')n-
/

/




26 THE(GAZETTE :OF INDIA : EXTRAORDINARY

O]

at any stage of selection the’Union'Public:Service
Commission is of the gpinion :that-sufficient
number of candidatestfrom:these -communities’
possessing the requisite expefience.aremnotiikely
to be available for the ,posts reserved for them.

(1)

(12)

25% by promotionifdiling which by deputation
75% by direct recniitment.

. s

RV

Promotion :

Assistant Examiner of Trade Marks and Geographical Indications in
the Pay Band-2 in the scale of pay of Rs. 9,300-34,800 with Grade Pay
of Rs. 4,200 with five years’ regular service in the grade.

Note 1 : Where juniors who have completed their qualifying or eligibility
service are considered for promotion, their seniors would also be
considered provided they are not short of the requisite qualifying or
eligibility service by more than. half of such qualifying or eligibility
service or two years, whichever is less, and have successfully completed
their probation period for prometion to the next higher grade along
with their juniors who have already completed such qualifying or
eligibility service.

Nate 2 : For the purpose of computing minimum qualifying service for
promotion, the service rendered on regular basis by an officer prior to
Lst day of January, 2006 (the date from which the revised pay structure
based on the Sixth Central Pay Commission recommendations has been
extended) shall be deemed 1o be service rendered in the corresponding
Grade Pay or Pay Scale extended based on the recommendations of the
Pay Commission.

Deputation :

Officers under the Central or Statc Governments or Union Territories :

(a) (i) holding analogous posf‘s on regular basis in the parent cadre or

Department; OR

(i) with five years' service in the grade rendered afier appointment
thereto on a regular basis in posts in Pay Band-2 in the scale of pay of
Rs.9,300-34,800 with Grade Pay of Rs. 4,200 or cquivalent in the parent
cadre or Department; and '

{b) Possessing the educational qualifications and experience prescribed
for direct recruits under column (8).

The Departmental officers in the feeder category who are in the direct
line of promotion will not be eligible for consideration for appointment
on deputation (including short-term contract). Similarly, deputationists
shall not be eligible for consideration for appointment by promotion.

[Period of deputation (including short-term contract) including period
of deputation (including short-term contract) in another ex-cadre post
held immediately preceding this appointment in the same orsome other
organisation or department of the Central Government shall not to
excecd five years. The maximum age limit for appointment by deputation
(including short-term contract} shall not be exceeding 56 years as on
the closing date of receipt of applications].

Note : For the purpose of appointment on deputation (including short-
term contract) basis, the service rendered on a regular basis by an
officer prior to the 1st day of January, 2006 (the date from which the

(Parrli—sec. 3¢)] @
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(12)

revised pay structure based on the’ Sixth\Central Pay Commission’s
recommendations has been extended) shall be deemed to be service
rendered in the corresponding Grade Pay or pay scale extended based
on the recommendations of the Pay Commission except where there
has been merger of more than onc pre-revised scale of pay into one
grade with a common Grade Pay or pay scale, and whete this benefit
will extend only for the post(s) for which that Grade Pay or pay scale is

the normal replacement grade without any upgradation.

(13)

(14)

Group ‘B’ Departmental Promotion Committee (for promotion or " Consultation with the Union Public Service

confirmation) consisting of :

Commission necessary while making direct

(i) Controller General of Patents, Designs and Trade . —Chairman recruitment and appointing an officer on

Marks

. (i} Senior Joint Registrar/Joint Registrar of Trade Marks —Member

and Geographical Indications

(i) Deputy Registrar/Assistant Registrar of Trade
Marks and Geographical Indications

- deputation.

—Member

) [F. No. 8/1672005-1PR-1]
. V. BHASKAR, Jt. Secy.
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